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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. III

Customs Appeal No. 213 of 2010
[Arising out of Order-in-Appeal No. 05/Cus/Appl/DLH-IV/2010

dated 29.1.2010 passed by the Commissioner of Central Excise
(Appeals), Delhi I.]

M/s. Pearl Impex Appellants
Vs.

Commissioner of Central Excise Respondent
Delhi IV

Appearance:

None for the Appellants
Ms. Ranjana Jha, Jt.CDR for the Respondent

CORAM:

Hon'ble Mr. D.N.Panda, Member (Judicial)
Hon'ble Mr.Rakesh Kumar, Member (Technical)

Date of Hearing/decision : 13.6.2014

Final Order NO . A/ 52514 /2014-Cus(Br) i

Per D.N.Panda (for the Bench):

Learned Commissioner (Appeals) dismissed appeal of the
appellant stating the reason that the appellant having imported
worn and used clothing without license that violated foreign trade

policy for which those were liable to confiscation. Also examining
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the nature of goods, value thereof and profit margin, he did not
interfere to the adjudication .
2. In the absence of appellant today, the grounds of appeal were
examined. But there is no appeﬂlable reason to interfere to the
appellate order. Accordingly, appeal is dismissed.

(Pronounced in the Court)
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( Rakesh Kumar) ( D.N.Panca )

Technical Member judicial Member *
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